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Central Administrative Tribunal,”Pfincipal Bench

Original Application No.2570 of 72803
M.ANO.Z221/2003

New Delhi, this the 2ist day of October, 2003

Hon ble Mr.Justice V.S.Aggarwal,Chairman
Hon ble Mr.S.A. Singh,Member(A)

1. Ajay Kumar,
$/0 Shri Shivhari Prasad,
R/fo 13, Balbir Nagar Extn.
Shahdara,Delhi

Z. Vishwnath
S$/0 Shri kaghuveer Singh,
Rio F~10/121, Sector - 15,
Rohini,Delhi-85

3. Inder Pal Singh,
$/0 Shri Badan Singh,
Rio T.7.50, Rly. Colony,
Shahdara,Delhi

4, Chandan Singh,
S/o Shri Ariun Singh,
Rfo A-281, Laxmi Garden,
toni,Ghaziabad, Delhi

5. Ghan Shvyam,
S/fo Shri Budhai Prasad,
R/o J-3%5, Jahangirpuri,
Delhi

6. Harkesh Kumar,
5/0 Shri Man Singh,
R/0 J-1419, Jahangirpuri,
Delhi

T. Naresh Kumar,
$/0 Shri Hargyan Singh,
Rio Wz-232/A, Srinagar,
Sakurbasti,Delbi-34

8. Mahesh Kumar,
- 5/0 Shri Ram Chander,
R/io Wi~224,5ayed Nangleol,
Delii-g7

9. Ashok Kumar,
S0 Shri Reshem Lal,
Rfo 5/C-3, Rly. Colony,
Punjabi Bagh,Delhi-Z8

P10, Sanlay Kumar, .
S/o Shril Rajpal Singn,
Rfo 10/C~3, Rly. Colony,
Punjabi Bagh,Delhl-26 _

11.Pawan Keohli, . . .
S/0 Shri J.C. Kohli.
Rio 10/B-3, RLy. Colony,
Puniabi Bagh,Delbi~z6




12.Bhupender Kumar,
5/0 Shri Nanak Chand,
R/0 A-58, Mangolpuri,
Pelhi.

13.Manod Kumar Tomar,
Sf0 Shri Deputy Singh Tomar,
R/o 89772, Raly. Colony,
Kishan Gani, Delhi-7

14.Ramesh Chander
$/0 Shri Bhagwan Dass,
Rio 1871/8,R.P.F. Line,
Daya Basti,Delhi-32

15.Kamal Kishore,
/0 Shri Devi Prashad
R/fo A-Z26,Rishl Nagar,
Rani Bagh,Delhi-34

16.Yashpal
S/0o Shri Ram tal
R/0 C~158,Prem Nagar~II,
Nangliol,Delhi-41

17.Bajrang Singh,
5/0 Shri Soran Singh
R/o 345, Inder Enclave,
Prag.l,KN Nangloeoi,Delhi-4&1

18.Satvya Prakash Yadav,
S/0 Shri Babu Ram,
R/o D~13,6ali No, TIND
Part I.Mukundpur, ‘
Delhi~47. : .o+« Applicants

(By Advocate: Shri G.S5. Oiha)
Versus

. Union of India,
Through G.M,, Northerh Railway,
Batrada House,New Delhi

Zz. The Senior Manager,
{(Printing & Stationery)
Printing Press,
Northern Rallway, .
Shakurbasti, New Delhi - .... Respondents

ORDE R(ORAL)

By Justice V.S, Aggarwal,Chairman

M.A.2221.,2008

M. A. is allowed subject to Jjust exceptions,

Filing of the joint application is permifted.
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Learned counsel for the applicants states that he
will file a contempt petition against the respondents Tor
disobeving the directions of this Tribunal, Subject to

afToresaid, he does not press the present application.
Z. Allowed as praved. Subject to aforesaid,

A

{ V.S. Aggarwal )}
Chairman

dismilssed as wjithdrawn.

{ S.A. Sing
Member (A)





